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ment of Revenue) together with
Explanatory Memoranda thereon: —

(i) G.S.R. Nos. 790(E) to 792 (E),
dated the 30th December, 1977.

(i) G.S.R. No. 795(E),, dated the 31st
December, 1977.

(iii) G.S.R. Nos. 49(E) to 51(E), dated
the 28th January, 1978.

(iv) G.S.R. No. 53(E), dated the
30th January, 1978. '

[Placed in Library, See No. LT-
1515/78 lor (i) to (iv)].

(v) G.S.R. No. 63(E), dated the 3rd
February, 1978. [Placed in Library. See
No. LT-1577/78].

CALLING ATTENTION TO A MAT
TER OF URGENT PUBLIC IMPOR
TANCE SITUATION ARISING OUT
OF MOUNTING DISCONTENT
AMONG INDUSTRIAL WORKERS
IN SONEPAT AND FARIDABAD

MR. CHAIRMAN: Now Calling-Attention

oty Fog  (gfearar) @ i,
ey & o aifew fem & e g
g | & T 2 Igm Az A grm ) A
a1 AT ZIA FY FEAE B A A
T 3 )

MR. CHAIRMAN: Honourable Member, it
will be taken up after the Calling-Attention. If
you want to say something about the statue
and all that,, you can do so at that time.

SHRI N. P. CHAUDHARI (Madhya
Pradesh): No, that should be taken up first.

MR. CHAIRMAN: First the Calling-
Attention has to be taken.

SHRI N. P. CHAUDHARI: Calling
Attention is a big affair. It is time-:onsuming.
So this affair should be taken up first.
This is the normal
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procedure which has to be adopted. Calling-
Attention will be taken up later on.

MR. CHAIRMAN: Under the Rules it has
to be taken up after the Calling-Attention. If
you want the correct procedure to be
followed,, then please see the Rules.

SHRI N. P. CHAUDHARI: But the
practice is...

MR. CHAIRMAN; No, the Rule is this...

AN HON. MEMBER: The Rule must be
suspended.

MR. CHAIRMAN; I do not think it is so
important that the Rule must be suspended.
But I have allowed you to speak on that
subject after the Calling-Attention...

SHRI N. P. CHAUDHARI; I would like to
submit that normally we have been taking up
Special Mentions first and then the Calling-
Attention because it takes a lot of time.

MR. CHAIRMAN: There is no Special
Mention today. Since one or two of you
wanted to mention it,, [ have allowed it.

SHRI N. P. CHAUDHARI: It is a very
important question.

MR. CHAIRMAN: But Rules must be
followed howsoever important the subject-
matter may be.

SHRI N. P. CHAUDHARI: At times we
can suspend the Rules.

MR. CHAIRMAN: No, no. Now Shri
Bhola Prasad on the Calling-Attention ...

MR. CHAIRMAN: You ar, allowed after
this. Yes, Mr. Bhola Prasad.

ot sy fag : o, § wgan s

g |

st W wana (fagre),  waafa
At & wrEr wawfy & AW aqr
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[+t Aty T9rz)

FETaTT F wEAEi 4177 wege faddt

& WIAT] A F HeAEged q@i 7zl

¥ fan ard szt @ "EOfTE
garad A arer fagq gem g F
FOr wEfOE wegd W agt g
magm  ® gerw feafy €1 @ dwda

FIF AT AW WA HT LATT HIHZ Faam

g1

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM KRIPAL
SINHA): Sir, presumably reference is to the
recent trouble in the Indian Dyes Chemical
Organisation,. Bahalgarh. Sonepat and Auto Pin
(India) Ltd., Faridabad. The matter falls

essentially in the State Sphere and comes within
the jurisdiction of the Government of Haryana.

According to available information, on
February 11, 1978 a number of retrenched
workers of Indian Dyes Chemical Organisation,,
Bahalgarh, Sonepat, who were resorting to
'Dharna’ outside the factory gate are reported to
have assaulted the owner of the factory who had
earlier slapped one of the retrenched workers. The
General Manager of the factory fired two rounds
from his gun to rescue the owner as a result of
which six workers were injured. A trade union
official who was also injured is reported to have
died on February 12, 1978. The owner of the firm
who was also removed to the hospital is stated to
be out °f danger. Prohibitory orders under Section
144 Cr. P.C. have been promulgated and th,
situation is reported to be under control.

As for the trouble in Auto Pin (India) Ltd.,
Faridabad,. according"to available information,
about 130 workers are reported to have been
arrested following a clash between rival factions
of workers on February 15, 1978. It is also
reported that a section of the workers had been
agitating on the issue of delay in the disbursement
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of bonus. The matter has been brought to the
attention of the State Government who are
seized of the
matter.

As 1 have already explained,, the matter
falls essentially in the State Sphere and it
would be desirable to leave it to the
Government of Haryana to sort it out. We too
are in touch with the situation and, if called
upon, would lend whatever good offices we
can to secure an amicable resolution of the
disputed issue (s) and resumption of
normalcy in the two units as quickly as
possible.

ot & waE . qumfy wEEa,
a1 WAy w@Ey F wdt gara 5 g
F gfeam zrew Ffawe smtATESioe e
wret fog (dfeam) fafwes, wdmmm
F AIET A FOT 50-60FT ATIETH G

11 ®EFET F1 onifaqr adrd F a7
[MR. DEPUTY CHAIRMAN i, the
Chair.]

agt w7 qwEET FOT w50 AT
Fiforer g€ Afww Aoz 47 geafaar
F F=a o aweEr g oww 9%
Atz swe w5 & forir dare @Y g,
e gEaTa F faai A avem W %
aard 97 s a9 & 3z faam =
T ar e e a9 & ag wifaqr
TOF 97 T W@ A THE wemEr
#1E oy T wear @y g€ o fome
awz ¥ @7 dAwHe AT AT F AT I
@AsAT AT AT F, TS AT [ F wHETOE
THEI F I FHAT FIT ¥ FIE @
rAvIEar g1 1 afwa e ot arifagqu
TEH 7 97AT AT T AFEL & FAY
m%ﬂﬂ_lﬂﬂfﬂﬁmfle T o HoAT
fom=ser #7 T wemET WosmEw
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oA H AT w7, ITH @R § oo
gaen A s9F a=Al &, g
orE w1 v 7 @Ay 57, v
forr 2 Fveit & ey wiw @7 gfaa
F W A ATTAV IWT AT 7T /AT,
AT 75 AT FT I AT IAAT 47 frey
TAT | A7 WA AT AT AT H eI
Haftgf & Afer e ar F @t A &
arg At aewre ar gfam w5 & ae
FATT AT FATH FTACH AAL AT F7F
AE & faars #E wriars @ #1 af
3w w9zd #1 # fremr w7 faar
T 70 7z frowre w2 fay a
a1 & AE F a7 it 39T awgan g
ag T AT F1 9Am 2 R gy dhwde
A1 gfere TAT Feersger & #ife 57 a2
ATAT X T T A1 At qfew wed kA
dzr 4y w7 | gfew T qifer 9w 07
FAMEATE A AT, 9% 11 FE w)
aag gfeer At qifezr gar A wf | o
feafy & & ag T =g £ fr o=
@A wEMT A% gfew #7 qife awt
9T "z 4 a1 11 weEd w1 e
famr a7 wear g€ v fawr 2 @i g
& wf ? g waew a8 ¢ gfew
F ATy Ao F1 avfero g1 q@wr 41 7w
@ mifawr & garfaw gfeer & afe
ZeT8 T WK I9F A% 10 A qAA
forT & wTwT AT T AT I AT
et 7 gwa frar ford awd qage a2
T A ASAl 9 gU, IE g
wafaat g2 % aweE dr gae
Tt Fit fremre fear var ) G|y g
#F g oave gfam & fawrs wrd
FATE FAT, Ao & faars wrd
FTAATE FIAT | ATHTT F | FF IOH
famms w18 wrdaTE w0 AEr AT 7

= avg &, Irwamfa off, wiEr-
=z ¥ 15 weAr w1 A fomw gfean
Sfafuiz & daeiz § o9 QI & a1
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qwgd 9T wAwE gwen fear fore
17 WAZL MIAH §U | UF AT T ATy
21 7 a7 o gfeamm 41 gfew & da
# HATHZ F FgA 9T AT, a1 e
WEEA F A w7 8, 130 wagd W
firevare fram igwe #37 a 0 S &
fsrirez W e & famres gfaw & aré
Wi 7Y 47 | TR W AT H
ST T SHT AT GTATC F W@ § A%
e gl & aWTH HaF § AT A
g1 Iz A g E € ww fvoowE
qger wifsaraTs § g6 SFT 1 g2 g
T § | T gEAHT F FOT HAEA H
AT WEA # 9 Ag wEAn G
A @IE | Fawraez gz Ifae 1 arfa
& wgdl 9% gwe fen o @ F afew
HTFTT &1 a0F F Aqwiee & faems ar
el F faers wgaar gfeaw & faems
FIE FEATAT TET AT AT T AT
o 0z 2 T 2 dw F adw g
dfeat F mfawi, e Wi gfaw
st &1 wg ¥ @ & i 3991
agrar faar s @y & st o &
A4y w2 g1 E ) & amwar g fw
T qzAml & fav ag aeww feEr
&1 & e wwgar g aewre § oo
TZATHT % Ha9 T AT FHATE F 2,
ug wez faar s ?

o T Fow fag : IwamlE
WETTA, WA qEEq F S 9 Jg 07
orAT § IAE d4u § §4 qF § & w2
qr fF #g wmwer gfomom a7
wafad & Wre o9 AT¢ WA § uwifaez
wamaez gfaamor & g & gL L .
(Interruptions) | &= TaATT
g F ag w2 afwe fee dr o
TR WL = H owrE § W wegd §
we ¥ ot A gure e ¥ Avg vk g
A% HAw W fa A F g o
e #1 waer w37 frar £
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[8T0 717 FqT fag]

wgr a% gfem W qarw @, gfe
iz & arg a1 gwgd F ara e
THTT T GAT oA & A0 781 & | et
# W 3g AT AT ofr 1 93 A%
T HIATT AT HAL &, A ATLI b gA A
FTH F47 F fqu dure o v G 8,
g g afmm i T an g E &
IR § wifq w2, wow g wifa Faa
ava & % fau wrfasi &1 agan
ot & § wite waga & 3=
wii & W 3% wfawre § IawT geaor
ot Faar & wrvaw & @1 wrEnfre
wify o wrfre semET 97 =
usgl Y413 9%Ar § uiT weAnnEn
awr & fga & A1 agr ar 77 Iy
¥ fgm & v wfad awww 39w
femr, wag™ feg =iv 2w fam, 4970 *
fed &1 dd% w7 FH FET A7
Tagl & 7 fr o wErAe ¥ 07

SHRI SANAT KUMAR RAHA (West
Bengal): One hundred and thirty workers
have been arrested.

o IW Fr Fg : 32 o1 HE-
17 7 130 T4 F frewrd 1 am
T&r 7€ &, TE A1¢ ¥ g ANl # Sy
AT 8, 78 a8 & 5 513 = g
% T G A1 qGT FO 0T AT F AT 747 )
a1 dET & g qT F w9gT AT A
Sa1 & wadm g F Fwr fFos
GqoTHez 8, T9% WY AART 9T, T8 ST o
AN E S W gu § 1 a7
AAFTE AT guwl &1 swfar gz
Fgar FF ara awe saree 2, a7
fasgm w&T 21 WTIE FORIT I A2
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wrAl § wrrew § Wi /7 gfamn
aear & feedy Fae wfwwae agi o §
wIT 7 Al wrHer § gEaaT e wify
wqrfaa & & ok gaerefr &1 gt
aw Ifea & wedfwasg &1 am g,
Ian w9 fHfass 3 samr wr 2
wT 4% F1Z T ATHAT & A 3H o
qqq T § wW wAT | wifaw Foar
wagT &1 a1 w15 °F w7 wEAr i
9 arfr gar, oE fay 9 e e

SHRI SANAT KUMAR RAHA: What
about payments, delayed payments

To TR FTe fag ATy AT A
F1% 997 TIET AEY F 1 WAL AT
qofmT I At . . .

SHRI SANAT KUMAR RAHA:
What about delayed payment?

st Ieawmia : 9T IHET TATH
z ifsa

Mo TR warA Tg : 78 "rHAT
oo CITSEFT § § W1 a5 WIHAT
Azt 20 fEawa s maw #0

DR. V. P. DUTT (Nominated): Mr. Deputy
Chairman,. Sir, the hon. Minister has made a
vesy fine speech, so that the Reporters can
report how solicitous the Government is
about the welfare of the workers. But the
ugly reality is such that he has to pick up any
newspaper of this country and find out what
is actually happening in Faridabad, in
Sonepat and other places. Sir, the cavallier
manner in which this Government is dealing
with this is evident from the fact that neither
the Minister of Labour nor the Minister of
Home Affairs have thought it fit to be here,
and. . .

DR. RAM KRIPAL SINHA. I am in
charge of Labour.
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DR. V. P, DUTT: I know that. |
zaid the Minister of Labour and Minis-
ter of Home Affairs. But 1 wish you
well. You are a good man.

PROF. S. NURUL HASAN (Uttar
Pradesh): All our good wishes are
with you.

DR, V. P. DUTT: But 1 am alking
of the Minister of Labour. Sir, when
the Janata Government wag contesting
the last elections, Mr, Vajpayee made
@ public speech in Delhi, where I was
present among the audience, in which
he said: When we come to power, we
will have such a system of Govern-
ment, such a system of society, that
the labour will not need to go on
strike, the employers will not need to
resort to lockouts and that there will
be complete peace ang harmony in
our society. So they said they would
introduce ‘Ram Rajya’. Sir, the reality
of this ‘Ram Rajya’ is that increasingly
—increasingly, T say, and 1 would like
the Minister to controvert it—increas-
ingly, not in one part of one State or
another, but in all the Janata-ruled
States there is increasing violence ang
repression of the working class. 1
would like the Ministey to refute that.
It is nol only Sonepag or Faridabad.
but it is happening at s0 many differ-
ent places. ..

PROF. S. NURUL HASAN: Gha-ia-
bad.

DR. V. P. DUTT: And what has
happened in Swadeshi Mills in Kanpur
is in fact illustrative of what is hap-
nening in the rest of the country. 1
would just like to read out one sen-
tence of a Special Correspondent’s
report in the ‘Sunday’ magazine of
February 12. He says:

“...The real story of Swadeshi
Cotton Mills Is one of workers’ en.
durance stretched beyond human
limits. of the employers’ bitter in-
fighting, skulduggery and goonda-
ism. of the corruption of a turncoat
Labouy Minister and of the now

? familiar callous indifference of the

1828 RS-—4.
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officials to the grinding misery ot
poor workers.”

Sir, you have just to substitute the
Home Minister of Haryana and the
law and order authorities in Faridabad
for this and you have the same picture
as has been described in the magazine.
I would like to bring to your notice
what the Special Correspondent of the
“Times of In@ia’ writing from Farida-
bad says:

“The atmosphere was a Surreal
recapitulation of the ‘American Wild -
West'. This reporter observed a
member of the management walking
about with a double barrel shotgun
in hand. Another person, accom-~ -
panying him, was carrying a long
sword sheated in a red velvet-lined
scabbard. There was a second double
harrel gun resting on the wall of the
nffice. The agitating workers, being
pelted by the rain and hail, took
shelter inside a covered hawker's
handeart—not unlike ths wagons
used by nearly settlers in the ‘Wild
West'."

Thea he says:

“Half a dozen policemen posted in
the premises allegedly ‘turned a
blind eye' while about a dozen
‘management goondas' rushed in and
out openly armed with swords,
guns and spears.”

This is what has happened there, 1T
would like to ask the Minister whether
it is not a fact that much of this pro-
blem has arisen Because, on the one
hand, you are trying to foist a trade
union on the workers ang secondly
vou are using that opportunity to
please the manhagement and to repreds
the workers, In fact, what happened
is classical. The management hired
so-called security staff who, even ae-
cording to the police report, are of
shady character. They provokeq the
workers, fired upon them and beat
them, Then the Bhartiva Mazdoor
Sangh of the RS S. and their follow-
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[Dr. V. P. Dutt]

ers ar, called in and they beat up the workers
while the law and order authorities under the
command of the Home Minister of Haryana
turned a blind eye. This is precisely why so
much trouble has arisen in so many places. I
would like to know whether it is also not a fact
that while all the trouble-makers who
belonged to the management-run unions or the
Bhar-tiya Mazdoor Sangh are speedily being
been released whereas the workers belonging
to other unions are harassed and put behind
the bars for days together and not given bail.
I* would like to say that nobody in the world
has run industries and factories with guns in
their hands. Even the fascist countries were
not able to run factories and industries with
single barrel guns or double barrel guns or any
other kind of guns. I am not an expert in
management. But [ am a student of human
society. What kind of a factory or what kind of
an industry are you going to run in this kind of
atmosphere of terror? Do you think that any
industrial production can take place in this
kind of terror? 1 was talking to some
enlightened businessmen who hav, studied
some modern methods of management. They
tell me that this is the most ridiculous kind of
a situation in which industries and factories
are sought to be run with the help of the
weapons. Therefore, I will ask this. Will the
Minister and will this Government tell the
Home Minister of Haryana and the law and
order authorities there to ensure proper
security for the workers, to disarm the
goondas there and not to foist the R.S.S. wing
of the Bhartiya Mazdoor Sangh on the wor-
kers? That is one thing.

Secondly, Sir, I would like to know as to
how mahy trouble-makers of the management
and of the BMS are behind the bars and how
many workers belonging to the rest of the
trade unions were arrested. Even if they have
been released later, how many of thg two
sides were arrested? And thirdly, ewill th,
Minister, will the

[ RAJYA SABHA ]
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Central Government tak, the ftutia-tive for
calling a conference of the management and
the workers representatives here in Delhi and
not in Haryana because they have no con-
fidence in the law and order authorities for
partisan porposes. Therefore, the image of the
police by using your partisan purposes. And
this is the classic manner in which ih, image
of the police has been destroyed by using the
law and order authorities for partisan
purposes. Therefore, would you call a
meeting here in Delhi of the representatives
of the worker? and the management in order
to defuse the situation, to provide security for
the workers and to ensure industrial
harmony?

DR. RAM KRIPAL SINHA; Mr. Deputy
Chairman, sir, the learned Professor has
levelled many chajges which have no basis.
Sir, he says ihat the newspapers today ar, full
of reports of labour trouble. Does th, hon.
Professor..,.

DR v. P. DUTT: This ig not what f said. I
say that you can find out from the
newspapers as to what actually is happening
jn the country. Thai is what I am saying.

DR. RAM KRIPAL SINHA, Sir. I am
happy , tell the House, through you, as to
what i; actually happening Today the
newspapers ar. free, and they can write
whatever they feel.

DR. V. P. DUTT: Is that an answer.

DR. RAM KRIPAL SINHA: I am coming
to that, please wait. 1 did not interfere when
you wer, speaking. Sir, today the newspaper;
are free from censorship and when their cor-
respondents go there, whatever seems to the,
to be true, they report and we read it. Now, I
hope, Sir, you know that we are not living in
the emergency. Th, emergency is over. And it
was during the emergency that even factual
reports wer, not published.

(Interruptions)

«
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DR. V. P. DUTT: Ar, you going to tell the
workers that th, emergency is over?

DR. RAM KRIPAL SINHA: Sir, I am not
yielding. If the newspapers report freely, you
should have no objection. And I can tell you
that after the formation of the Janata Govern-
ment, th, industrial situation in the counliy
lias improved far more than what it was
during the Congress regime. (Interruptions)
Sir, through you, I would like to tell the
House that in the year 1970, due to strikes and
Jock outs, the man-days lost were 20.56
million. The man-days lost were 16.55
million in 1971, 20.54 million in 1972, 20.63
million in 1973, and 40.26 million in 1974.

SHRI YASHPAL KAPUR  (Uttar
Pradesh): In 1974, they were responsible for
it.

DR. RAM KRIPAL SINHA: I am coming
to that. Then, Sir, what is the position this
year? It is 16 million and odd. That is
provisional.

(liiterruptions) AN HON'BLE

MEMBER: What about 1975 and 1976?

SHRI YASHPAL KAPUR: Did you count
the Maharashtra Government employees
figures? Did you count the UP teachers,
doctors and local bodies staff figures? What
about Bihar doctors? Your Labour Minister
has given a very misleading figure to the
country.

DR. RAM KRIPAL SINHA: The hon.
Member has asked about the figures during
the emergency.

(Interruptions)

SHRI YASHPAL KAPUR: Are we
discussing the labour trouble i, Sone-pat or
the Emergency?

DR. RAM KRIPAL SINHA: During the
emergency, in the first half and seiond half of
1975, 21.90 million man-days were lost and
in 1976 also the provisional figure of man-
days lost i6as 12.80 million. This
was
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the position when you did not allow the trade
unions to function, when you foisted your
trade unions on them. So, it is wrong to s,
that there has bee, much of labour troub-ble
after the formation of the Janata Party
Government.

(Interruptions)

SHRI YASHPAL KAPUR: Are they going
to strengthen the trade union movement in
thiy country which they are already trying t,
dominate? If h, is discussing about trade
unions, w, could have a separate discussion.
Sir, T would request you to ask the hon.
Minister to confine himself to the subject
matter.

DR. RAM KRIPAL SINHA: I am not
yielding.

SHRI YASHPAL KAPUR: We can have
another discussion on trade unions.

DR. RAM KRIPAL SIN HA: As far as
creating better industrial environment is
concerned, I can assure the hon. Professor
that we are processing , new labour
legislation and we hope to bring it forth soon
and many of the problems will be solved with
the cooperation of the hon. Members if the
Bill is passed. Sir, as far as the question of
foisting of trade unions is concerned, the hon.
Member has charged that the party in power
have foisted trade unions on industries. I
refute this charge. It is a fact that during the
last 30 years the trade union which supported
the then Government was given preference
and at times the managements were forced to
recognise only those unions which supported
the party in power. Now, due to the changing
political atmosphere, it is true that a large
number of workers are changing their
alignments and this has nothing to do with the
Government, g

DR V. P. DUTT. The Minister should not
mislead. I did net say that. I said that the
dominant anions were The CT.U. and the
A.LT.U.C: and not the IL.N.T.U.C. Therefore
you pleas, answer that question.
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DR. RAM KRIPAL SINHA: I am coming to
that. Sir, he says that the Government are
trying to foist a P*'-ticular trad, union. Thi; is
totally wrong. There is nothing like that. Of
course, the labour situation is fluid and a
large number of workers are changing their
alignments. (Interruptions)

SHRI YASHPAL KAPUR: Sir, I challenge
the statement of the Minister. I can prove
here and now that they ar. hoisting their
unions in UP. The management of the
I.D.P.L. in Rishikesh has been asked by th,
Registrar of trade unions, U.P. to recognise
the Bhartiya Mazdoor Sangh unions, whereas
the LN.T.U.C. is still in majority there.

DR. RAM KRIPAL SINHA: I am not
yielding.
(Interrupt ions)

MR. DEPUTY CHAIRMAN: Order
please.

DR. RAM KRIPAL SINHA; Sir, I can
assure th, hon. Member that so far as these
allegations are concerned and (o far as the
prevalence of the atmosphere of terror is
concerned, all this is wrong. We do not
believe in th, atmosphere of terror. The law
and order machinery is taking care in
Faridabad. As far as the use of the police is
concerned, the hon. Member has said that the
police is used for partisan purposes. There is
no basis for it. As fa, as th, question of calling
of a meeting of trade union leaders and
representatives of the managements i
concerned, the appropriate authority to be
approached hi this case is the Government of
Haryana and if our good offices are required,
we may provide our good offices but the thing
will have to be tackled by thf Government of
Haryana.

sit Wre g ¥ a7 A 2
STEAE #7 wzar gz Qe FreEr
2 fr qfer & feqemr & v frar 2 2

Ram at Varanasi
MESSAGE FROM THE LOK SABHA

The Lokpal Bill, v977

SECRETARY-GENERAL; Sir, 1 hav, ©
report to the House the following message
received from the Lok Sabha signed by the
Secretary of the Lok Sabha:

"l am directed to inform Rajya Sabha
that Lok Sabha, at its sitting held on the
20th February, 1978. has adopted the
following motion further extending the
time for presentation of the Report of the
Joint Committee of the Houses on the
Lokpal Bill, 1977: —

MOTION

'"That this House do further extend
upt, the last da, of the present Budget
Session, \h, time for presentation of the
Report of the Joint Committee o, the Bill
to provide for the appointment of a
Lokpal to inquire into allegations of
misconduct against public man and for
matters connected therewith.' .

REFERENCE TO ALLEGED DISRES
PECT SHOWN TO SHRI JAGJ1VAN
RAM AT VARANASI

it ATYAT SATY Wl (I 92
Araa, § oF wnd 9z #6917 539
FT A7 TN ¥ AT ATRGT AT
qAFAT F 1 24 FATO 1978 W
ATUVTAY ¥ qig wwsfrA TR A R
ety seqoriaez ofr & w9fF w1 oA
w79 & far wrifas fegr mar 90
13 ATATAT T AT 77 qf7 F®7 nFrEFew
w7 T3 A IAT Agw agt fav wEw ¥
At ¥ Y

ot anary wgT (yAr 9¥w ) ¢
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